
CENTRhL MD|vi,I!\lIaTRMTI\/E TFdBUNrtL
PRINCIFnL BENCH

NEU DELHI

CCP No.328/94 in
C.a.No.327/93

Neu Delhi, this the loth day of Nouerriber, 1394

Hon'ble fir. 3ustice j.C.flathur, Chairman.

Hon'ble :»hri P.T.Thiruvengadani, flembsr (a).

Roop Chand son of BraJrtn Singh
r/o F-265, II aia dh NeiQuir ,
Palatm Colony, N3u,^Delhi.

2. Wijay Kumar son of
S^^ri Nand Kishcre Uppal,
r/o 13/11, Ra iluay Colony,
Kishan Ganj, Delhi-7,

3. flagh Raj son of Sh.Lakhi Ram,
r/o Vill, & P.O. jhahini,
Distt.Ghaziabad (U.P)

4. Ydd Ran. son of ah.Hari Chand
r/o r-265 II, Sadh Nagar,
Palam Colony, Neu Delhi,

5. Dm Prakush son of ah.Ratan Lai,
r/o T-3C/'26, flinto Bridge,
Railway Colony, Now Delhi.

(By advocate ahri H.P. Cha kra va rty)

1 . fir, Lalit Kumar ainha,
General Manager,
Northern Railway,
Baroda House, New Delhi.

2. fir. RN Msd,
Divisional Railway flancuger,
Northern Railway, New Delhi.

(By none)

ORDERfCral)
HCN'BLE flR. JUoTICE S.Cd^UTHUR CHKlRriaN

. .Petitioners

IRespon dent s

Despite orders dated 26-10-94 and ID-I1-94

no Supplementary affidavit has bean filed on behalf

of the applicants.

-appeared on behalf of the applicants,

3. Ue have gone through the record and we decide
this application on merits.

•». The present civil contempt petition hoe been
filed ejlaging thot there is uilrul disobedience of

V \J



intsri„ ord3r. d-t ad 1,-2-1993 p.ssad in
.1.No.327/93 uhich uJs axtanded subsequently.

py the interim order, his been ittiched is
dnnsxure CCP-ln.

observed th>Mt "In ^-
' meinuhile, the respondents

«*re directed to cbnsidpr omconsider engaging the .ipplicants
«*s Casucil labourere iP r,

v/.Acancy exists and in

PPefarenoe to persons uith lesser length of
saiyice end outsiders." The O.n. in uhich
interim order uas passed hH ssed has been dismissed
by judgment and order dated 1C-1i-lgg4, The
P-PCSO Of ciiii oontempt petition is to pptain
obsd^anoa -f the judgment of tha Tribunil
In oieu or the fuct th.t the interim order
of uhich the disobodienoe is ulieged is no
longer in existence, ^here is m n i. •

* ere is no questlcn of
rsguiring the rssnQpfjorn+opendents to qonply thersyith

5 T •in view or the above th« m-i' •
* civil ccntenrpt

petition is rejected. There sh n a'Here shall be no orders
-s to costs.
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"embQr(/») •C.r"r^ THLJR>


